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all parties and candidates carryinl on 
election campaign may not be assaulted and 
may not be debarred from their own work ? 
What steps will be laken for the safety of 
the polling booths and the security of the 
ballot boxes? The Home Minister has to 
assure us on these three things. 

SHRI J. M. BISWAS : It is a manufac. 
tured telegram. 

SHRI Y. B. CHAVAN : It is very 
deplorable that even a person of the standing 
of the ex·chief Minister and a distinguished 
politician, a person like Shri P. C. Sen was 
not spared. All these mailers are under 
imestigation. 

The hon. Member wanted to know what 
steps we were taking to ensure peaceful 
election meetings. We are taking all possible 
steps in regard to this matter, but this can· 
not be done unless we get co-operation 
from all political parties. I would request 
the leaders of all political parties of 
Bengal .... 

SHRI PILOO MODY (Godhra) : if he 
had the co·opcr~tinn of all political parties, it 
would not be necessary to do anything. 

SHRI J.M. BISWAS : Thc~ do not want 
co-op~ration : it is due to fa;oitnalism in 
the Congress Party. 

SHRI PILOO MODY : If he had the co-
operation of all political parties. it would 
not be necessary for him to do anything. 
It is because he does not have it, therefore, 
it is necessary. 

SHRI Y.B. CHAVAN : The hon. Mem-
ber is rillht. I do not have thrir co-opcratioD. 
Therefore, I am asking for it. So, it is 
obvious. 

MR. SPEAKER: If he had It. he would 
Dot have asked for it. 

SHRI Y. B. CHAVAN : 1 do not have 
It,and tbat is wby I am asking for it. 

DR. SUSHILA NAYAR (Jhesi) He 
will DOver let their Cl(H)peration. .. 

SHRI Y. B. CHAVAN : If I do Dot get 
dIeir Cl(H)poration then without their co· 

operation we shall sec that peace Is mainta-
ined durina the elections. 

As far as the pollinl booths are conce-
rned, we have laken necessary steps to keep 
mobile police parties to see that peace i& 
maintained at the polling slati('n. 1 would 
assure Ihe House that we shall tu ke e\'er}step 
to see that boxes certainly will not be. 
allo': ed to be tampered with. 

12.43 hrs. 

PAPERS LAID ON THE TABLE 

Notification under Indian Telellr.pb Act, .re •. 

THE MINISTER OF STATB 
IN THE MINISTRY OF FOOD, AGRI. 
CULTURE, COMMUNITY DEVELOP. 
MENT AND CO·OPERATION (SHRI 
ANNASAHIB SHINDE): OD behalf of 
Shri l.K. G ujral, I beg to lay on the Table:· 

(1) A copy of the Indian Telegraph 
(Eighth Amendment) Rules, 1968, published 
in Notification No. G. S. R. 1961 (Enllish 
version) and G. S. R. 1962 (Hindi version) 
in Gazelle of India dated the 9th November 
1968. under sub-section (S) of sec lion 7 of 
the Indian Telegraph Act, ISSS. 

(2) A statement showing reasons for 
delay in layinl the above Notifi-
cation. 

(Plaeed in Library. See No. LT.2769j681 

Re.Iew OD tbe "orklnl of HlndulIIaD 
Steel Umlted ud AaIIual Report of 

HlDdultaD Steel Umlted. 

SHRl ANNASAHIB SHINDE: 011 bo-
half of Shri P. C. Setbi, 

I bag to lay on the Table a copy each or 
the following papers under sub·section (I) 
of section 619 A of the CDmpanies Act, 
19S6 :. 

(I) Review by the Government on tho 
worldnl of the Hinduslan Steel LimI· 
ted, RaDchi, for the year 1967-68 • 

(2) Annual Repot of the HindustaD Steel 
Limited, Ranchi, for the year 1967-68 


